IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

ERNAKULAM
' 0.A. No. 32 199 0
FrAr—Noy
DATE OF DECISION 921090
N. Annakodi Applicant ‘(;sj’
Mr. P. Ramakrishnan _ Advocate for the Applicant'M
Versus

Uor repe. by Secretary, Rallwag§mommnt“)
New Delhi and others

Mre. Me Ce Cherian

— Advocate for the Respondent (s)

CORAM:
The Hon'ble Mr. S, P. Mukerji, Vice Chairman
The Hon’ble Mr. Ne ‘Dhamadah, JudiCial Men\ber

el

Whether Reporters of local papers may be allowed to see the Judgement? %
To be referred to the Reporter or not? lD '
Whether their Lordships wish to see the fair copy of the Judgement ?
To .be curculated to all Benches of. the Tribunal ? A

JUDGENIENT

HON'BLE SHRI Ne. DHARMADAN, JUDIGIAL MEMBER

The applicant is the son of a Railway employee

who dies in harness on 15.3.1975. At that time, the
applicant wa@s a minore His mother filed an application

 for a com?assionéte aébointment in 1987 after the applicant
attained majority. However,that application was rejected
as per Annexyre A-1 order dated 20.11.1987.‘-Neither
the applicant nor his mother challenged that order

Presumably because they belleved that relief would be

. obtained by taklng up the matter for re-examlnatlon by

higher authorltles in E llght of the dlrectlons igsued
by the Railway Board&No. E(NG)II-BB/RCI/?J datod 18.1.84.
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Accordingly, Annexure-2- and Annexure=~3 representations



»
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-2-
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were filed by the mother of the applicant for getting
compassionate appointment for hér sSone Thé applicant
submits that these representations have not been éonsidered
and disposed of by the respondents till'now and they are
pending- This is not,diSputed by the counsel for RailwaYs5
2. ; - The iimited prayer of the applicant at the time
when the matter was taken up for hearing is oﬁly to issue

a direction to ﬁhe'third respondent to considef the

representations Annexure-2 and Annexure-3 and dispose of

the same in accordance with law in the light of the
relevant orderignd letters of the Board dealing with the
compassionate appoihtment.

3. The applicant has a case that his father diedvin
harness béfore his retiremenﬁ_and in view\of the exiéting
orders of the Railways, a person who was a dependant of

a Railway employee at the tiﬁe of his death, is entiﬁled
to compassionate appoiﬁtment. These aspects aﬁd indigept.

circumstances of the familyuof the applicant hadd not been

examinedAby_the respondentse. The respondents are boqnd
to re-examine all the above facts and circumstances and
také a deéision whide disposing of the representations/.
Annexures 2 and 3.

4o AcCord;ngly we direct thevthird respondent to
consider the represenﬁations,Annexure-z and Anﬁexne-3,and'
pass .orders in accordance With law as éxpeditiously as
possible,at any rate within a period of two n@nths frém
the date of rgceipt of a copy of thg judgmente. The
application is disposed of as ;bove. /There Wiil'be no.

order as to costse

Mooz Sl

(N. Dharmadan) (S. P. Mukerji)
.Judicial Member . Vice Chairman
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